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portance has been given only one
hour. It is a Constitution amend-
ment Bill. "I think it is the first
Constitution Amendment Bill that has
been treated, I should say, so unge-
nerously. Therefore, I would submit
very respectfully, Madam, that my
Bill should get at least three hours,

The hon, Member
When we came to that
The gquestion is:

Mr, Chairman;
will sit down.
Bill, we will see.

“That this House agrees with the
Ninety-fourth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 24th August 1966."

The motion was adopted.

14,34 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(Ingertion of new articles 1254 and
2214)

Shri Harj Vishnu Kamath: I move
for leave to introduce a Bill further
to amend the Constitution of India.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill further to amend the Cons-
titution of India.”

The motion was adopted.

Shri Hari Vishnu Kamath: I intro-
duce the Bill.

14.35 hrs, '
CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendment of article 352) by Shri
Harj Vishnu Kamath

Mr, Chairman: The Houge will now

take up further consideration of the

following motion moved by Shri Hari
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Vishnu Kamath on the 12th August,
1966: —

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Out of two hours allotted, six minutes
had been taken and one hour 54
minutes remain.

Shri Hari Vishnu Kamath (Hosh-
angabad): Madam Chairman, I had
briefly moved this motion formally
for consideration a fortnight ago and
I would appeal to hon. friends and
colleagues on both sides of the House
to pay that attention to this matter,
which in my humble judgment, I
submit, t deserves because in all
concience the matter is very vital
and the issue concerns not only Par-
liament as such but the functioning
of parliamentary democracy in letter
and spirit.

Before I go to the Bill itself, I would
refer to what was said about this mat-
ter in the Constituent Assembly of
which ‘you, Madam Chairman, were a
distinguished Member, so was Mr,
Tyagi. You remember very well how
this was discussed for days on end, for
more than a week [ believe.... (Inter-
ruptions). I had the misfortunate of ex-
claiming at the end of the debate that
it was a black day in the history of
the country, when the emergency pro-
visions without the amendments which
I had suggested—some were accepted
but the vital ones were rejected—were
adopted. Tyagiji did support most
of the amendments. But unfortunately
that went in vain gng the amendments
were not accepted. Some were accep-
ted, the others were rejected and that
made me exclaim that it was a black
day in the history of our coun-
try when these emergency provi-
sions were passed in the quorum
in which they were adopted. On
2nd August, 1949, Shri T. T. Krish-
namachari, an eminent member of the
Drafting Committee, replying to the
debate on that day, a debate in which
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[Shri Hari Vishnu Kamath]
many members had taken part, said—
I would not take the time of the House
by reading the names of members who
had taken part in that important de-
‘bate and I would not also read the
whole speech but only one sentence
-which was significant—he said:

“These emergency provisions

have got to be tolerated as a neces-

sary evil.”
On the 4th August the architect, the
pilot of the draft constitution, Dr.
_Ambedkar, who was he chairman of
the drafting Committee, made a very
significant speech on this. He said,
two days later, that is on the 4th
August, very pointedly, with all the
force at his command, he was a fine
orator; I remember very well how he
imported all his vigour into the speech
he made on that day; you would also
recall, Madam Chairman, if you are
gifted with good memory, what he said
referring to the general debate that
had taken place in which it was said
that these articles were likely to be
abused........

Shri S. M. Banerjee (Kanpur): They
are being abused now.

Shri Hari Vishna Kamath: I am
coming to that. Dr. Ambedkar said:

“I may say that I do not alto-
gether deny that there is a possi-
bility of these articles being abus-
ed or employed for political
purposes.”

You too will agree, Madam Chairman;
vou may not, when you come down; he
said *for political purposes’,

Mr. Chairman: The hon. Member may
rontinue his speech without referring
to me.

Shri Hari Vishnu Kamath: I cannot
ignore you; how can I?

Shri Nambiar (Tiruchirapalli): It
adds to the waste of the speech.

Shri Hari Vishnu Kamath: If I have
offended you in any way, 1 am
sorry. In fact, Dr. Ambedkar went
on to say—he was a fairly good de-
mocrat:

“In fact I sharp the sentiments
expressed by my hon. friend Mr,
Gupte. .. .yesterday...... =
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He referred to Mr, Gupte. by name;
Shri Tyagi will recall our friend Mr.
Gupte; he made a forceful speech the
previous day. He continued:

“The proper thing we ought to
expect is that such articles will
never be calleq into operation and
that they would remain a dead
letter.”

Pious hopes expressed but unfortu-
nately hopes turned into ashes; so have
pious sentiments expressed even by
eminent men like Dr. Ambedkar,
chairman of the Drafting Commitiee
who piloted the Constitution and his
colleague, Mr. T. T. Krishnamachari
who had dubbed it as a necessary evil.
What do we find, Madam Chairman,
today? I am sure hon. colleagues on
both sides will agree that this Parlia-
ment will go down in history as an
Emergency Parliament.

There was what is called
the Long Parliament in  British
history. That Long Parliament

is well known; many of my colleagues
have read British history and they
will remember that there was a Long
Parliament. And so this House will be
described in history as the Emergency
Parliament. Hardly had we entered
this House, within six months of our
taking the oath in this House, an
emergency was proclaimed; not that
it was proclaimed without any basis;
the Chinese attack was there. The
cries of Hindi-Chini-Bhai-Bhai of those
days went up in smoke and we were
with the stern reality of the
President's proclamation of emer-
gency under article 352, But since
then, the emergency has been with
us, with the people; the people have
been suffering under the burden of
the emergency, while the Govern-
ment is enjoying the emergency.
The Ministers sometimes show an
utter unconsciousness, non-conscious-
ness, I would say; they are unaware of
the emergency. There was a classic
example, on that side near the seat
where Shri Koya is now sitting, of an
ex-Minister, a fairly senior ex-Minister
showing that unawareness. You will
recall that he later went to Kerala
State as Governor, and later took part

fana
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in a party election. It is not important
and we shall not refer to that now.
He stood up and asked in the House,
“Where is the emergency?” We were
taken aback. He did not know there
was an emergency. He was one of the
ex-Ministers who had held office for
many, many years. He became Gov-
.ernor later.

Shri Yashpal Singh (Kairana):
Then he was President of the Uttar

Pradesh Congress.

Shri Hari Vishnu Kamath: So also
‘many Ministers here, in answering
questions and when they deal with
other matters, betray a woeful lack of
u sense of emergency in the sense that
we are not made aware of the real
purpose, and the manner in which the
Government is utilising the emergency
for the purpose for which it was in-
tended. What was it intended for? It
was intended to strengthen the country
against external aggression, and to
make our defence preparations ade-
quate to meet an assault on the se-
curity ang freedom of the country.
“We have been having a debate just a
little while ago on that very subject.

You will be surprised to know that
even after three and a half years—it
is in fact three years and nine months
now nearly, and another two months
or so will complete four years of em-
ergency—the emergency continues—I
do not now why the emergency should
continue, But that is another matter.
1 am not dealing with it; that has been
dealt with by my hon. colleague Shri
Dwivedy some days ago.

But the subject-matter of the Bill is
that the executive, clothed as it is
with extraordinary powers, should not
be taken for granted in this dynamic
and changing world. Shri Swaran
Singh_ the Minister of External Affairs,
while answering a question on Mr.
Dhamija’s note the other day, said that
this iz a changing, dynamic world. Of
course, it is a changing, dynamic
world; the Government may also
change in that sense. The Government
should also change. Anyway, their
-attitude must change. (Interruption).
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They took powers under the emergen-
¢y in October, 1962. When President's
rule is proclaimed in a State and the
State is taken over by the President,
that matter comes before Parliament
every six months. It pertains to one
State, ofcourse. But that is important,
Not that Kerala and Punjab are not
very important; they are very dear to
us. The point is, that matter comes
to Parliament for ratification and re-
approval. Why God's good earth
should we not follow the same practice
with regard to the emergency in its
application to the whole nation and the
whole country? I do not deny the
conditions which certainly necessitated
the continuance of the powers, but is
it right, proper or desirable jn a
democracy, in a Parliamentary demo-
cracy, if they want to follow the true
letter and spirit of Parliamentary de-
mocracy, that this power should con-
tinue unabated and indefinitely?

Parliament approved the proclama-
tion of emergency. We did approve of
it when the Chiness aggression took
place. We gave the Government all
the powers that they wanted; nobody
batted an eye when we gave the
powers. Every power asked for was
granteq withouty much ado. The his-
toric resolution piloted by Jawaharlal
Nehru stil) rings in my ears gs it does
in your ears, Iam sure, and everybody
else’'s ears. And within a few days,
the Defence of India Bill was passed
by Parliament. In less than a fort-
night, the entire legislation was
over, and on the 9h November,
I think, we passed the Defence
of India Bill into law. That
was the situation then compared to the
situation mow. 1 do not wish to go
into details as regards contrasting the
two situations. We feel better pre-
pared now. The Defence Minister of
that time has passed into history;
rather, he is no longer in the Cabinet.
He was there when the Chinese attack
took place: he is no longer there, We
have another Defence Minister; we
have some changes in the Government,
We have unfortunately lost two Prime
Ministers since then, and in that
sense also this Parliament will go



Constitution

7463

[Shri Hari Vishnu Kamath]

down in history as a historic Parlia-
ment.

Shri Tyagi (Dehra Dum):
a changing world.

Shri Hari Vishnu Kamath: Yes; we
lost two Prime Ministers. We have
had three Prime Ministers in these
five years, So, in more than one sense
this is not only a historic Parliament
but an emergency Parliament also. So,
if Government wants to respect the
spirit and the letter of the democratic
constitution, is it not obligatory to
consider that the Government,—just
as they come  before Parliament
for the continuation of President's
rule in a State, Kerala or Punjab,
should come before Parliament in res-
pect of this proclamation also? In
respect of Kerala every six months,
they come to us with a resolution ap-
proving President’s proclamation. Last
year we had it; twice we had the
Kerala resolution moved by the Home
Minister himself, Of course, in Parlia-
ment they have their bull-dozer majo-
rity, and yet they have got our ap-
proval. That does not matter; I have
no quarrel on that score, because the
bull-dozer has come into existence and
we cannot quarrel on that score. The
people have put that bull-dozer into
operation and the bull-dozing goes on.

Shri Hem Barua (Gauhati): Bul-
locks also.

Shri Tyagi: There
cracks.

Shri Hari Vishnu Kamath; I thought
you said they operate the bullocks,
and so it was a bull-dozer.

Shri Tyagi: Brakes.

Shri Hari Vishnu KXamath: Shri
Tyagi is one barke. (Interruption).
Now, I invite your attention and the
attention of the House to the clauses
of the Bill which have put this matter
on a par with the other sister article
in that chapter dealing with Presi-
dent’s rule......

8hri Kapur Singh
Brother article.

This is

are brakes;

(Ludhiana):
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Shri Hari Vishnu EKamath: If my
hon. friend Shri Kapur Singh is more
fond of brothers than sisters, I cer-
tainly yield to him. I accept the other
article dealing with the President's
rule in the States, and I have sought
to put my amendment on a par with
the other article; it is 356, I believe.
The House iz well aware of
that article; our friends in Kerala and
the whole House are aware of that
article  which provides that when
the President takes over a State the
President's proclamation taking over
the State should come before the

House every six months for re-
approval.

What does my Bill seek to do? It
says:

“A Proclamation issued wunder
clause (1) shall, unless revoked,
cease to operate on the expiration
of a period of six months from the
date of the passing of the second
of the resolutions approving the
Proclamation under clauss (2):"

That is only a formality; and now,
the proviso is important; the proviso
says:

“Provided that if and so often as
a resolution—
The wording is the same
teIY)_

“approving the continuance in
force of such a Proclamation is
passed by both Houses of Parlia-
ment  the Proclamation shall, un-
less revoked continue in force for
a further period of six months
from the date on which under this
clause it would otherwise have
ceased to operate.”

absolu-

Now, why should Government be
afraid of coming to the House, to both
the Houses, unless they have got some-
thing to hide. unless there are some
skeletons in the cupboard, of which
they are afraid. Otherwise, why
should they hesitate to come before
this House and the other place? With
their bulldozer majority, they should
have no hesitation in coming before
Parliament, Whatever they put before
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the House is passed into law, in spite
of protests by a few sensible mem-
bers like Mr. Sinhasan Singh, Mr.
Tyagi and a few others.

‘ BHADRA 4,

Shri Hem Barua: Since when has
Mr. Tyagi become sensible?

Shri Hari Vishnu Kamath;
Tashkent.

After

As 1 said, the emergency is still in
operation. How does any Minister
with g full sense of responsibility
imagine that parties other than the
fortunately ruling Congress Party can
go and face elections with this sword
of Democles, the Emergency, with all
its concomitant evils hanging over
their heads?

Shri Tyagi: How does it come in
the way of free elections?
Shri Mohammed Koya (Kozhi-

kode): Almost all the candidates of
the left CPI were arrested in Kerala.

Shri Hari Vishnu Kamath: The
elections are supposed to be free on
paper. The senior-most Home Minis-
ter—we have the three Ministers the
junior, the senior and the senior-most—
made a statement in the House last
session on early this session that in
most parts of India  the powers under
the DIR have been more or less with-
drawn, though the emergency conti-
nues., The Proclamation has not been
revoked. It is an anomalous position.
The Proclamation has to be revoked
under the provisions of the Constitu-
tion by the President. That has not
been done, but the powers have been
withdrawn from the Chief Ministers
in some States. But in what are call-
ed border States, the powers still
continue,

The elections are coming In
February. '

Shri Tyagi: How are the elections
affected?

Shri Hari Vishnu Kamath: I am
glad he has raised this point, because
he has not been a victim of the DIR—
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the Act or the Rules. During the
election campaign, if any one of us
makes a speech strongly critical of the
Government even denunciatory of the
Government and its policies . . .

Shri Tyagi: Then you will not be
elected.

Shri Hari Vishnno Kamath: I will be
elected, in spite of it; rather because of
it. Now under these powers in their
armoury they can easily arrest that
candidate or his workers, a¢ they did in
Kerala, and put him in jail, He or
his partymen or workers can be ar-
rested with impunity. Is this the way
of conducting free and fair elections?

Shri Tyagi: How can a candidate
be sent tg jail?

Shri Nambiar (Tiruchirapalli): T
was there in jail for 16 months. (In-
terruptions).

Shri Hari Vishnu EKamath: Candi-
dates also are citizens of this country.
If the Government takes it into its
head to arrest a candidaie he will be
on par with any other non-candidate
so far as that matter is concerned.
There is no immunity for a candidate.
1 wish the e'ection law, the bu'ky
thing which was introdreed th= other
day, which i= poing tn he piloteg by
the Law Minister, contains a little
provision that no candidate will be
arrested from the time of nomination
to the date of poll . . .

Shri Tyagi: Under the
provisions.

emergency

Shri Harj Vishnu Eamath: Yes If
Mr. Tyagi agrees to that I wi'l move
that amendment and he must support
me then.

The Deputy Ministe- in the Min‘stry
of Home Affairs (Shri Vidya Charan
ghukla): No candidate was arrested
in the last four years.

Shri Mohammed Koya: What
happened in Kerala?
Shri Vidya Charan Shukla: They

were arrested before the elections.
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Shri Hari Vishnu EKamath: So long
as the law is in force; there is no
guarantee that a candidate or his
worker will not be arrested. You can
arrest his workers and paralyse him.

Shri Tyagi: That assurance may be
given.

Shri Hari Vishnu Kamath: That
will not work., The courts will go by
the letter of the law and not by the
assurance. I know because I have
fought election cases in courts where
I have defeated the Congress mem-
ber.

Madam Chairman, 1 know I will get
another opportunity to reply to the de-
bate. I know many of my colleagues
are interested in participating in the
debate. I would only urge the Mem-
bers to bestow their careful attention
upon the vital issue I have raised in
the Bill and support it with all their
heart mind ang might. The Pro-
clamation must come before the House
every six months—I am not grudging
them the powers—so that Parliament
will scrutinise it. I am sure you will
agree, Madam Chairman, that the sup-
remacy of Parliament must be assert-
ed at every step. Every six months
they can come and get the approval
of Parliament. What do they lose?
Nothing. But Parliament gains in
every way. That is what 1 want.

With these words, I seek the ap-
proval of the House for my motion.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Shri Vishwa Nath Pandey (Salem-
pur): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th November,
1866."
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Mr. Chairman: There are a large
number of speakers. So, hon. mem-
bers wil] be brief in their remarks.

it fawawt qmaw : awEET AT,
ot FTHa w2Rg T St g fagas
ey foar @ o Yo% Wag ¥ 9
s f €, a8 99 9gT w6 ATm
21 & 1 33 F7 FrO07 7 @ i < wfqae
& fofar & oY S a9 sfagm
garaT, T fage @, awee ¥ o
| §ETT & oY sfqar & 99 w1 avwy
WX U S WG FT @fawe I
wegw fFam @, ag S awmar oA
FHT AE1RT 1 WY Fg1 & F fow a9
wfaam %1 fmiw g @ a1 9 Y 5w
F OF W ¥ O I 99 a9 W
OF AnEA ye R o e ag
HUTET WEIF gAT | AT A TS
352 T Afqu™ & Ivmia & 5@ &1
& FT0 WX Fe 4 & fF 97 2w
& I FIE g a1 Wl @5 g 37
wHa wegafa #7 ag wfaw 2 fr ag
AT SEHEA FL, IHEUT #T /I
O g9 aia 1 AT g § oy
foF agi =1 w14 7« g3 /1< foras soet
T &, faaw g==l s § i ag Sy
M F F AT § ST FT wem
FmaER i mns fm i sm e aw
ST AT A & I FIC A A EY W}
W FT T TG R | T = Fea
A @R fage @ &
fadie ¥ <&t @ WX S| 78 @A w5t
HIWW FT § THT 4 WE L 6 oW
#A F q€ I7: §9 §UG F A TG
o w19 AR 9w qu femr-famt
forr s | Fore v gt g
J T I IGHINITFY IT TG W 9T
SrEAT J wreRy fear 97 ) I wAw
qw O IR EFE 94T | I HEE w1 dE@d
uamTEnT a s ag @@ a1 @ )
dar fF St § aoemar @ g fE o
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“The Proclamation of Emergency
issued on Oectober 26, 1962, still
continues ip force

15 hrs

# agq Trar ¥ wgar g g
fam dFedem ofdfofa & wsgafy
TERT T TH AT AGOT FV, a8 HAY
T TR gL 8 | 7@ A H & Y g
¥ 5 wrg & =y fF oifeeara 7 1965
¥ mrewor feat | 9w w9g 39 & ST
g ¥ ¥ a9 ¥ ol ofeew
Fad ¥ ofeearfrat #r ez dr 9% few
T | FTFAT & 9gd ¥ 999F 4 fow aww
|TEAT T "R fFaT a1 39 AW 97
ag feafa wa1 &1 @i a=7 @Y | 9&f a5
wfeafaar v ag T fs afs-
& F @ 7 fergear 71 fawa g€ o,
affs st M 3@ § am A=0 @ &,
dtar fs argT & T & AT g B,
qiffeaa & T8 ¥ AW AT R
AT AR wifesara SHT F TSaE
¥ afag grr & 5 s Y forgarma
¥ o AT feafa &

15.02 hrs,

[Sera SEAM LAL SARAF in the Chair]

5 WqraE feafa #7 dEE
ga =t v 7 W fadaw dw fear &
dfqur &1 guteg" & ¥ fog g
garfew 7€t & f5 gx & ag & A
TeEafa WEET FT AT W ERT F
g A7E 512 #1199 < fee ¥ faa
fear sm

wezafy AgET ¥ 39 a9T I H
ST 7 A I7 §9g F1 Afaaee @
& @ a1 | Ifs afgdww w6 @ @
o7 Fafey AravEs o4t fF qg TH S
&%, WX 9 W T ofcfeafy w2
a9 3 ¢9r v § | W s A
wg i g frafam vt o g § sefera
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T AT 7Y geTan o 77w § | W e

¥ w8 ot IofaTe ww ¥ e,

Fira 1 Aifa F farame, stig switeart

& fawrs g7 73 a1 ey g

F AW 9T, NGl ¥ "wewd 99 ¥

fraer s | ¥few & oumar g fE

dfaar & w2 WY ey faar @

& ®W & T Qi wfawre faar gar

& W T waeg § wE are gu TR

WA WERF ¥ W a9 A wwen A

fr wgt aF T qRE FA w1 aweaE

&, T TIET & ATEATF §, TCH G

& waa wi Hegade § (Restricted way)
# T FT TART AT E HFTFTFAE |

TET T AT AT TEE @, W H W

F I A A gerEw @ g

zafad § Fga1 =gm g 5 ar
gate fagas weqa fear mm @ 99
#1 #1% wrATaTar T 8, afer WA
Tga & weafeni dar g sma, -
firat d=r g Smdst | 77 T TR
yor & & wwmer g f fow e W
gfagm # sifea forar mar & o6 a@
¥ 30 g7 FY AT FfEy AR A FAET
Sufeqa frar T & S &1 F1E ®@W
T8 & 1 AfET SR AT AEE =Ry
¢ 5 dfaam 1 gwrew wawa T
a1y aY g9  foy qga waws §
M 9T TG W FT qq A A0y
it 9t 5@ a<g & "W sfqgT F
T W § 9 & ol sewa F 1 A
Y mravaEaT o2 & | gEfed 7w
Fvitg Jufeqa fear § fF ot Foa &
ot fadaw sega frar & ag @@7 T
fawn & WX 9@ 9 gEfFETC FLAT
w1fed, WY §6 GwET F L FA
& wgw wrawaw ¢ e fegema & 9t
Tt ged &, s § ay-ae faew
g, s = fawg & wEE §, I
feram< g wTaw & 9EF 1 T HEEA
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[ =t fawsamg awem |

97 wgt faar frar omiy | &3 ot e
SHHT W9g ¥ grag A @r 8, 99 &
AT K AT & FEAT AMEATE |

Shri S. M. Banerjee: Sir, I rise to
support the Bill moved by my hon.
friend, Shri Kamath. I congratulate
him for bringing this Bill before this
House. I have a feeling that if the
Home Ministry considers this Bill dis-
passionately and -objectively there is
no reason why this Bill should not be
accepted by them.

Sir, emergency today has become a
mockery of democracy. I fully agree
with Shri Kamath that even the hon.
Members of this House are forgetting
that there is emergency in the coun-
try. I remember, when my hon.
friend, Shri Nath Pai—he is sick today,
I wish him early recovery—mentioned
article 352 and wanted to convince the
hon. Speaker about the admissibility of
a Calling Attention Notice, Shri A. P.
Jain rose immediately on a point of
order and said: “Sir, this article can-
not be brought here because there is
no emergency in the country”. Im-
mediately we reminded him that the
emergency was there.

Let us see what the provisions are.
Article 352 says:

“I¢ the President is satisfied that
a grave emergency exists where-
by the security of India or of any
part of the territory thereof is
threatened, whether by war or ex-
ternal aggression or internal dis-
turbance, he may, by Proclama-
tion make a declaration to that
effect.”

Shri Kamath wants only that it may
be referred to the House every six
months. Nothing is going to be lost by
that. Whenever we invite ‘the atten=
tion of this Government to the various
clauses, the various articles of the
Constitution, under which they can
issue necessary directions to the State
Governments against external aggres-
sion or internal disturbances, we are
told that the Centre shall not take re-
course to anything under these articles.
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You remember, Sir, when we invited
their attention and we requested the
Prime Minister and also the Home
Minister to react sharply or to issue
necessary directions to the Govern-
men:‘oi Uttar Pradesh under article
353, and also to other Governments
where the law and order situation was
almost finished, where nothing existed
except police-raj, the Home Minister
came out with the old theory that they
shall not intervene in the internal mat-
ter of a State.

So, Sir, when the emergency is
there, and it is going to be there, then
all the articles of the Constitution
should be used, whether against us or
against their own party-men, who are
in power in other States. It is not
done.

Today where is the emergency.
And what is the emergency today?
We know that emergency is being used
for beating the political opponents, for
creating almost chaotic conditions in
the country. And, whenever there
is a demonstration, whenever there is
an upsurge against the misdeeds of the
Ruling Party, immediately all the pro-
visions under the emergency are
brought to quell people’s movement.
1 have po hesitation in saying that this
Government is existing not on the basis
of their democratic tradition or past
sacrifices but on the basis of AIR and
DIR. That is exactly how this Gov=
ernment is functioning, and once the
DIR is finished and AIR is not used
for their own ends, once it becomes an
autonomous corporation without in-
terference by the Government, I hope
this Government will come to an end.
So, Sir, ] am sure they do not want
AIR to become a corporation and they
do not want to withdraw DIR also.
That is how the Government is
functioning.

Without taking much time of this
House, I must request the hon. Mini-
ster, who is to reply to this debate, to
consult his bosses and see that this is
accepted. This is the minimum thing
that we can expect, that this House
expects from this Government. The
provisions in the Bill are very clear.
It says:
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“A proclamatior issued under
clause (1) shall, unless revoked,
cease to operate on the expiration
of a period of six months from the
date of the passing of the second
of the resolutions approving the
Proclamation under clause (2):"

That is to say after the Proclamation
is made, it will ceass to operate after
six months unless it is brought before
this House and it gets the approval of
the House.

Sir, this House is supreme and
sovereign as far as suspension of Mem.
bers is concerned. We are immedi-
ately told that this House is sovereign
and supreme, we should not behave in
this fashion and we better go out and
Temain in our constituency or house.
Whenever we raise a question of
sovereignty of this House, the supre-
macy of this august House, the inde-
pendence of this House, we are told
that whatever we have done is correct.
That is one-way traffic, and we do
not expect this to continue for long.
In the larger interests of democra-
tic traditions, if we are democrats, in
the larger interests of parliamentary
democracy if it is to flourisp under
your guidance, or the guidance of
the hon. Speaker, then there are
certain healthy traditions which
have to be developed in this coun-
try.

Now, how is this emergency being
misused? Still, those provisions of
the emergency under which the State
Governments could have been advis-
ed properly, they are not being used,
What happened in Bombay yester-
day? Is it not a fact that the entire
city came to a standstill? Or was it
only a political stunt? What happen-
ed in Uttar Pradesh earlier? Is it not
a fact that the entire people of that
vast State, which is the citadel of
the Congress, moved fast against the
misdeeds of this Government ancd
there was a mass upsurge, and yet
no instruction or direction was is-
sued by the Central Government.

So, why keep this provision at all?
What is this emergency necessary
1516 (Ai) LSD—9.
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for? He was talking of externa] ag-
gression, But if the Home Ministry
behaves in this fashion, as they be-
haved in the latest case of leakage. ..
Mr. Chairman: The hon. Member
should speak on the Bill proper.
‘ Shri S. M. Banerjee: In justifica-
tion of my plea, I wang to place be-
fore this House....
Mr. Chairman:.lt is a little round
about way of saying things.

Shri S. M. Banerjee: I know that
this point of mine will injure the senti-
ments of Shri Shukla, who is g very
good friend of mine. I ask, where was
the emergency when a top secret news
was given to Statesman and Dinaman?
Who has given that? When the em-
ergency is there, when the Official
Secrets Act is there, when the Govern-
ment Servants’ Conduct Rules are
there, this news item has appeared in
Statesman and Dinaman. And today's
editorial in the Statesman warrants the
resignation of the Home Minister, the
Minister of State for Home Affairs and
the Deputy Home Minister.

What is this emergency? It is a
mockery of democracy. It is a rape of
democracy. It is meant to curb ibe
activities of those parties and those
political leaders who want this Gov-
ernment to change its attitude or quit.
1 once again congratulate my hon.
friend, Shri Kamath, for bringing this
Bill. 1 am sure the House will accept
it even if it is rejected by the Treasury
Benches.

=t T wE AR (A1) ¢ A
ot & zw faggs w1 fom 7 gfqaw &1
U 352 § GUYEA & &7 A &M
g &% O w7 g & i R fRan
wTT Hifs T9 ¥ 74y g 9@ e &
a% Sfea ¢ 1 48 I 3% ¢ & 2’
Hu% o7 wgFT & W aae & wfasrd
¥ qfidw # #rf sfea @ T @
Tﬁﬂe:szﬂﬁﬁmﬂhﬂ'
THET F1 W §@ a9 B 34 o g
ry 1 gt A Tgd " Hiy
wfafrg A aadIagd fe
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[ T wgT aEa) :
W Y % swewrdw feafy § 39
v @ ST W ato F g
weafa oY ® 98 gEE faan ww
IR g A, fadedt @@ F Famd A
g HAT 91 ¥ A A 4 AR w7 ow
R T & g W S F e gk
T OF I qEAT FAIAO T
srearan faar ar f5 ga dFeA
feafa % ot 23 wrfasre fady go & o
TR TANTE T 9T AE |
e fafa #Y gfe & @ gq
G aTgd AT F AT GF A IO
@ & 9w v ¥ g A o ¥ °g
fraeT fear ar fF 2% coEr &
Afasrd &1 Y5 govdE A S,
JIENT ZRIANT FE W AT Fg 9FT & |
3% g1 a1 7 39 g7 IEm agy
T, TEANT T FT aF T g TG

S

St w9 feg : Aw A AT

=it T agT ATeEy | 3 A gfesr
F EF F | TEE T AL I2AT ¥
wrfae FRdr o S AT A AT
AT oo o 9% gA AW " qg & @
S 29 FHATAF § A I FT T FEAT
fomar afaa § 99 9% 79 W@
faaig @ aud o 9%« 219 & a9 a%
FIE FTC0 @1 ¢ {5 THaT gEman fen
9w | gEny ffar A a7 s P Ew
aaEd § fF T/ ageE ¥ 9 0F
ey 9 7+ ¢ | gafag fady =
F FqrAT ¥ Far a1 47 fF Tt IqET
T g

et a% IO G@T dAE 7 I
2 aw ara  f5 feetde & oif e
¥ gy fawe § S FT9HI T A8T
1 & | ww gg WY 3 R E fF o
sagw g W W W R
qifFem T M ¥ 1 e 79 P
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HHE AT 11 & A Fore w fafa gy ?
& w19 & frde s aga § T wm aw
e HiX argdy wifq syearfE @
AWM AAN T T a% @ ATvEE
& @19 fF gw = waoadr ¥ o o
et a1 v T w0 ot T
"t feafy #1 w7 8, soay o
g s wrfEs

oy 39 fF At fafg s g ?

=it gfe e e« w0 gzT FAT
T Aar § &fFa § faaw wo
=g ¢ e &7 ag 7 a1 & e o
FI g=1 fear A 97 g3 W F oE
F aq 7 7o 7@ fgas g w4 3

=Y TR GZ e : {Y T T
fF oro @7 w77 2 fF uwoeET w7
fomr ww 1 Sf mor Gar 4@ waT E
Z1fAa 1 &5 grees T8 AT9HT AvdT
93T fFm €, At St AEAT 2, IE.T
T fFar @ & IA A/ & " §
ff 5 W ¥ = =@ 9T faae &,
T OH BIE EA &7 AT G E

# a3 ¥z @ ar i uiafew frafa
FT WG FTF | AT G STAA FT 4T
S9dY &, ave 99q &, AT arfaar aedt
g TEl AT FF FIEE H 7 g
TUHRT W HC AWA § | TET qTW
HATAT TAT | OF A a1 AgT ¥ @qq
& A gE qTF ATAE gIw A |
9 " arfeear 9 o #T @ &
AT 3 3@ W @ € F goww Jard w%
@ g AR A A fmam rarar i fs
ErE 37 AT | AT & ¥ & gHrL &=
#Y, TATY UTEWITAFar &1 9 fF "aw
gufega &, 2w * A @9 Sufe
& W W aifeeT A AR ¥ W
@ FHA AU A, TR F AGT
Fo1 wifs FY feafa & o & woqq wmgw
¥ gE v ger § AT g
ffrmgEm I wAFE T
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4t ¢ fF ag 5w argarfeat &, oo
|FET foal & o geR Qg Y e € )
W} ARE T H T AT wd #
X gart afraare atgT J& an w1 Tgl
9T GHY SFT FT HHE IA64T grar R
gz 7 AT Sufeas gar a1 A Ty agr
SO T, @l w1 AN e A
goFal &1 Fvarvd s, qEee
# @ F IR FAT ST,
Faaved ¥ At 7 feafer & 3w R T
# F omqufs faedr. .

% AAATT §aZd : Mol & 6!
327 fear smar & o9 S |

st TH g™ T : 7 &1 W
TE AT T AT F T MR,
TwEd F ORI F1f5Y, g qW &
T HEr ST @ e Aafed R adr
TEAfa 7 FeAwEar & 4T 9 w9
AT WELTT & & | WA qAiH 39 R
=T & form &1 /7% Amar g, 3w A
g AT AT £ a9 3§ @Al &
T U W FLHTL A AT F A WEATEA
2 fazr wmar & fw 1 afawre 25 s &,
SAHT Iuanr Heewtam feafs ¥ w@l
ffar ST @ wraEr ddw g S
=fgx 1| wfEx @ favir 3 &
fF gFeFreia feqfa 3 a1 7@ 7 g
& A Tae favig &7 &, wEE A G
a1 TwT (v FAT & | T AT |l
TEY HEAa & F awedwm feafa g |
TR FFhewT feafa & &Y ag sreare
A1 g g B s of e # e 1
wer o fadie @ wr @ a1 W@ W
ghqart fa2wi & «mi 1 fawr @ &,
anmEe #, fastt afars #, sww geae
H Fet o7 fF argT A qeiee F1H F @
2, faRel 3 sodr oot o T @
A gardy wifa & @== AT @ 3
T wifow Fot § A E N W
RIFT 1 I9ANT g0 TG F TS
e ooret # a3y T aga A
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g FHa ATgw A ¥ g e e
qQx ¥ uF A w9 faE de
qIfEH | a8 ©: [EA T SAH gAE
waidfsfmar Aagfraae &
sifasrd & ofdw & «8F wmar &1 fa
B WEM & #1, gL AN T & a1 59
o fomre #4178 ? 9% & g4 42
o o g oz g Y o | FE AT A
ge Wt | ¥ A F 7 ag few meer
fa gvm, ag a7 w=fom e @vm, g
far gy, waea famr @ foa fom a7
w57 gafy St F1 ag w7 7 F o
T CHTAd! &1 22T &, wa feafa &4
G 2 9 gEw 47 1 Sy &Y "y @B,
&% g1 57 o fa=re &Y snw ) & ag At
oY & fdeT Fer i oyl & Teaa
¥, aTg<: @k & wrged ¥ H1T A1 9E
il &7 FRAW AR TS a4
& v 2 ¥ gAY o et # w30,
IEFY A WA @ FY, THT FHG T
s faamd @z sofimd & @
N et aTT an | F wa Fgarg e
Tg FFTT T AT A fF q¥ @
& aifvemie fas &9 & 2w &
feafa 7a1 &, T@ F A # faoedv et &
a1 g W & ford, wAT A ¥
o< faer 7¢ & wa & f gw fem feafe
% ¥ ag & 3% wmaAar § | AfeT 9F
I WY G AT gAT § g FEdE
ST F AT & AYE ATEER qal
rymrifrav e WA § A F &
#§ 7z 54 | & gawal g 5 o W
Fa1 % fa A7 7 sAT =0fee fF 4
7@, fea gatm & ag wiesr a3
¥ forar & Wi g A s e
2 gz F1 foafy ¥ wavT FT FACEH
o & fAagT ¥ aed & fae s
wrga & fF gt ¥ §ET S¥ A
Hroee aifefefoaT & a8 s arfaai
1 T ¥ fF 99 JE FT G TOFAT
2 @ #gl wiafed g% 7 &1 7, T
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[t T W™ qTvEy)
T, TR FQ, ATERE F0, a8
wwa wifq 1 A TE_TE T A AR
T SFIX IO F1 48 a9 T g 5 ag
A A9 F 52 gU & qg 9%« Wifq A
F fear o, g fafa a e ao &
afes feafa ag &1 % &0 o% & @
ane g % gwa uge B fF e &
HTHT T G gH I FT FTHL AHTAAT
4T | T =31 F A9 ¥ W19 F 4GAE
ECU
Mr. Chairman: How much time does
the hon. Minister want?

Shri Vidya Charan Shukla: About
15 minutes.

Mr. Chairman: Dr, Ranen Sen.

Dr. Ranen Sen (Calcutta East): Mr.
Chairman, Shri Kamath has brought
forward a very timely amendment to
the Constitution. During the last 15
years our Constitution has been
amended seventeen times, if my
memory gives me the correct picture,
and most of the amendments had been
directed against the people, not direct-
ed for the benefit of the people. All
these amendments have been for the
interest of the ruling party.

Shri Eapur Singh: Anti-people.

Dr. Ranen Sen: Anti-people. But
this is an amendment which I should
say, upholds the sovereignty and in-
dependence and dignity of this Parlia-
ment. We are saying so many things
about the dignity of Parliament but
when it comes to the actua] practice,
we are shy of taking any practical
action about the sovereignty of this
House.

1 would have gone a step further
and asked for the ending of this emer-
gency, but Shri Kamath has thought it
fit to keep it limited within a very
narrow orbit. How has the emergency
functioned in India? For the last four
years, 1 must say, a reign of terror was
unleashed in India. I will give only a
few examples to indicate that.
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The workers went on a strike against
the employers who were violating the
laws of the land and under the emer-
gency provisions all sorts of repressive
machinery was unleashed against
workers. There isa factory in Calcutta,
Jay Engineering Works. The workers
went on strike and nearly 400 work-
ers, including the General Secretary of
the Union and everybody, were arrest-
ed under the Defence of India Act
which is a special provision under the
emergency. Only the President of that
Union, Shri Indrajit Gupta, was spared.
In our State and in every State of
India Members of Parliament have
been snatched away from amongst us
without showing any reason under the
provisions of these emergency powers
It is not a ques-
tion of misuse; it is a question of the
practice of the Ministry, of the ruling
party to use these powers in such a
way that popular unrest created by the
policies of the Government of India
was suppressed.

Now, Shri Pandey was very eloquent
against this ghera dalo and all these
things. What should the people do if
you cannot feed them, if you cannot
give them jobs, if you cannot protec:
them? Do you want them to sing
Ramdhun? This is a sort of argument
which people are not going to accept.
Even without the emergency what had
you done earlier? You had shot down
people.

Now there is no DIR in West Bengal
but even then yesterday tea garden
workers were shot at and one worker
has been killed. This is the enormous
power you have got. The executive
has got enormous powers; therefore
too much power has corrupted them.
This is why it is necessary that every
six months this should come before
Parliament so that Members of Par-
liament are in a position to review the
internal and external situation. This
is all that is wanted in the amending
Bill.

How has this special power corrupt-
ed the State Governments? When
undey the pressure of 3 large
number of intelligentsia of our coun-
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try, when all the jurists and the intel-
ligentsia condemned these emergency
powers leg by Shri M. C, Setalvad, the
Government of India was forced to
retract a little and say that in certain
border States there will be DIR and all
these things, the State Chief Ministers
and the State Home Ministers were
opposed to it. This special power has
corrupted them to such an extent that
today they are not willing to rule with-
out some special powers.

Now let us at least accept this small
amendment moved by Shri Kamath.
Let us, every six months when Parlia-
ment sits, discuss the situation.

Now so many things are being said
here. Shri Pandey has said that every
day we are seeing in the news-
papers, every day the Minister came
and make statements that there is
danger from Pakistan, that there 1is
danger from China, that there is dan-
ger from this ¢uarter and that there is
danger from that quarter. We want to
know definitely what are those dan-
gers. In the name of dangers on the
borders of India this Gowvernment
wants to continue those emergency
powers, I say that if there is actual
danger, as happened during those days
in 1962, the Rashtrapati has got the
power to immediately promulgate the
emergency within a few minutes and
if the Government wants to arrest
people, keep people in detention, every.
thing can be done within a few hours.

Our Government is not capable of
giving food to the people. It is not
capable of giving jobs to the unem-
ployed. The Government is not cap-
able of listening to the demands of the
people. They always see the Commu-
nist danger everywhere. If this is the
situation, the sooner this Government
goes, the better it is for the country.
This is a hopeless situation that exists
today in our country. Whenever we
open the newspaper we find instances
of shooting and arrests everywhere, all
throughout India. 4,000 people have
been arrested in Bihar, where there is
no DIR, under the Preventive Deten-
tion Act. It is reported that the West
Bengal Government js getting prepared
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to fight the leftists in West Bengal and
to put them in jail to shoot down peo-
ple who are dema.ndmg or have started
demanding food. This is the Govern-
ment which is incapable of
giving food. And they hold the
people responsible. They hold the
Opposition parties responsible. I do
not understand how the Opposition
parties are responsible,

In West Bengal armed police has
been brought from Bihar, Orissa and
Assam. Bihar has imported armed
police from UP 3gnd then UP starts im-
porting armed police from Madhya
Pradesh and Gujarat. Thus the eyele
is going on. In this situation when the
members of the ruling party get up
and say that this ghera dalo and bandhs
and these things harm the people, I
say, “Why do you not feed the people?”
This is not the task of the Opposition
or of the Communist Party. You are
at the helm of affairs, whether in the
Centre or in the States. It is for you
to feed the people, to give them jobs
and comforts. You are unable and in-
capable of doing it and then you hold
the Opposition responsible.

I say that these emergency powers
are misused. There is no justification
for the Emergency to be continued.
The least that the Government could
do is to accept Mr. Kamath's amend-
ment. This ‘s the least, the minimum,
that the Government could do and by
accepting it, they can show that they
are also interested in keeping the dig-
nity, the sovereignty and the independ-
ence of this House; otherwise, all these
tall talks are mere mockery of demo-
cracy; they do not mean anything to
anybody.

Mr. Chairman: Before proceeding
further, I would like to say that I in-
tend calling the hon. Minister at 4 P.M.
and then some time will be left for the
hon. Mover to reply. If hon. members
would like to speak for five minutes
each then I will be able to accom-
mndate all the friends. The reason
ig that I find that the same arguments
are being repeated. If you agree, I
will cal] Mr. Shree Narayan Das to
speak for five minutes
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The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): It is a important measure and
many hon. Members want to speak.

May I request you, Sir, to extend the
time?

Mr. Chairman: If that is the sense
of the House, we can go upto 4.45.

Some hon. Members: Yes, yes.

ot g foma (qi<) : & famet
Fxan § f 0 & w3 sy v oF w2
AT AT T

Mr. Chairman: He can leave that
to me.

Mr. Shree Narayan Das.

st =t AW W (TIH)
aumafs wgiEm, FTaT e | FTRa
A 29 & g @fqma ¥ gwgT 737
& fou o faw sufegs fear & s@ &1
oF difma &= 2 1w faieia
F Ff qIAAG el A W WE § 99
3 FT A A AT dFewreny feafg 77
qNUT ETAE & SH A GATARAT F Y
Z | & gmmar g 5 o o %1 599 T
L whamy A T WA
9 Wt FgEE! AT 3 fF sFewrea
feafs w i stfeg v /&0 | Sl wely
ot fadas gari AT WEqR & ST AT
crdifag Sag |

St aam =W faw Fooag Ay
g frafaum T urr 352 F g=d
Teeafa &1 dweswm faafa &
SO T § 99 & graey ¥ guY 9%
g fag & g faar< fmar sararfedn
ag ara #1§ dagfae AgT wrew e,
Hfea FU @™ £ fF Arawas W 7
£ | W AW FY o1 9y #O § 98 ag9T-
7 ag § Wi 3 A7 afcfeafa ar g
T fed go st #Y et w9
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gare dfaura ¥ fwfami & dfaams
& 1898 M H U 352 &7 @E
aF SEW %21 ¥ a7 uw a6 99 2
Wit {5 7eq & »fus1v 1 g §,
AfFraa A W H Sg AeC ¥
@ g1 qT W & ;e wE TAT TS
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33, i @wa & a7 wlgwr ztfa v
feat st | & wmar g fa ag 30T 5w
¢ affa gmEws = g 0 T 9w
wiar & 5 |y soraitas  sfasx
®ifaa g1 omar 2, sEsifon a9 ¥
aqr Iremfa F zia #oar uedfs &
T S FH Fw 19 qfzw § SA
F g9 ¥ e v aw TmoAr g
T &§EATA £, 59 H1F 97 FAA1{700 #)
ST afuFT (gar snar &, & gwear g
fr ag dfqura Frvem Ffmg 2 A
TmETATF AT F

s taw a2 & % g aga w1 efana
dAwya # F 7 9g AfaFre gEr
arfzr ff & g T Tt g
a1 dFewTaq faafe &1 9w T
T I I AATH AT B T A 167 s
i o afx qem Sf=q aaq o TeT
oTH T & TH @ w3 & fAy A w5
& | X awmar g fr o avmm m®
s § 6 St s s o g g
T4 wed & 9f7 JaedE § g A
ar ofgwe & f& @ sw 9w a9
TR 9 &7 F Uegdfs F 5w
FLATarg fF wa zwAr v grem @
=g 6 g fF =g u sworem feafq
FTIE T F T&8@ ¢ | 79 34
ge9 & 9 Afgw § 5 awg a59 9%
SS9 g AT @9 {19 @I S
FIfolt F 19 1 garEERAT gHAT H
grT g @@ W ¥ fau gfwm w1
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% AraET gl 7 $31 {5 w0
AW ¥ AR AwewTaiA feufa w1 A
wew Al & wifs FTmarag ¥
FEGIU T ¥ 1 wF ST A€W
ot Trenfa St mEEr £ o
FLEFTE |

oft gfc faeoy wmm : w356 %
T AT e g

oft O T ;. AIAET 9T
356 H AT H 67T FATF | 356 €T
wfay § f& w7 5t w3w & odr
feafa qar &t o f& d@fma &
ATATL 951 TH 7 99 WIEl, a4 U=-
aft =1 sfaw gar 2 fr agi weeafa
F ATHT FY TG F F | g1 IHAT 3
f& faft wdw & 1 w@H,, dF wE
ar arg agm F fay o feafa der @)
a3, T o g & ag Torgw e T
g | o fet awg TR ¥ I AT AT
Darfe fet smmasTaru g o
¥ 3w FY gra B G0 G AT AH-
Frew feafa £ Tem F37 2 fvet
wt # dfqum & qafas areq A
A#ar g1 qa agf 9 Sfageqw waw
AN FA R Hm § | Efew &
gHEar g fs 356 ®IT 352 %7 gFE
Tl g asar | 352 faw afdeafagt
Flmaarni g

Fwmmarl § 5 wram  qeer ot
FRa ST g9 & agaga & 7oa
g afFT @ & fou deiga = &Y
qawEET Gl g | #faEm § ag
fafmdfs swaea srafawe € f5
o9 g ARFEFNCN F W X g
FT gFdl § WX UF TR 09 T F
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aeufa & g &< R 3 fm
fremdim fafa £ g s A
EIMA dw wE gafetr ag
U R & 1 At ge
A 5F 3% Hoaqarar

“The Proclamation of Emergency
issued on October 26, 1962, still
continues in force.”

That is a fact. Y

“It is necessary and desirable
that Parliament should review the
situation periodically when the
Executive is vested with such ex-
traordinary powers.”

9T AT AT WS §, OF A%
a@ET & F ar ¥ A fw o
grEae fG@d F191 AR dwe H A
T 41, ¥ N 9 " SRR @
gf, WX 9IRS JgH g F 715 /a9
3 fafmg o f5 3w § gwewem
feafy % Swon &<ar sravew §
ware Fawaarg fs oo doingw
Froe@ adl ¥ 1 T@ A AT
TUET g8 afawe d {5 o ag 91,37
¥ o gwewreE fegfa #1 won &r
a, , AZTE S AEH F (@A Fl, w1
A W & o g, mgde wgm & fag
g1, 39 9% 9g9 T T9al §, W HT
FRAFT WY G a1 uala & wdar
Ff5 dxewrm feafa # Swom =1
g 2 fear oy 1 wrgafa 9w s &
AT 46 M WX I FY qW FAT

gMAT 0

§ gumar g f5 @A www
S dotga fagas W@ § T &%
=15 grawgsar @ & W ST 7
g e & Fa1 Anfed k
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Shri Nambiar: I am very pleased to
f-h:&l'lk Mr, Eamath for having done
this great service by bringing in this
amendment.

The Rashtrapati declared th Emer-
gency under the provisions of Article
352 and whenever the Rashtrapati
does so, he has to cause it to be
brought before the House within two
months and the House has to approve
it. That is the provision. Once it is
approved by the House, thep there is
no need at all for it  tp be brought
before the House again. That
means that the emergency can go on
for even a century under the constitu-
tion; it can go on for ever, till the
President lives, till this Republic con-
tinues, till this Parliament is there or
it is dissolved. That i the provision
in the Constitution. I feel that this
sort of situation should not be allow-
ed to continue.

The hon. Member who has spoken
just now has said that a meotion or a
resolution ecan be moved by even a
private Member and a discussion may
be raised. But I may tell him that that
is not so easy. If Shri Kamath has got
this Bill opn the agenda today, it is
because he was lucky enough tg se-
cure the ballot for his Bill out of
about 100 Bills that were there, and
fortunate!y for us and for this House
we have had the opportunity to dis-
cuss it. Otherwise, how could we get
the opportunity? Let my hon. friend
understand that if the Leader of the
House, or the Congress Party does not
want the subject o be raised in this
House, then we the Members of the
Opposition will get no opportunity
whatsoevaer.

Shri Shree Narayan Das: Does not
my hon, friend know that Shri Suren-
dranath Dwivedy had his resolution
discussed here only very recently?

Shri Hari Vishnu Kamath: That
was through the ballot.

Shri Nambiar: That was through
ballot. It was like a camel passing
through the needle's eye. Let my hon.
friend please see the list, and he will
find that hs secured the ballot for his
bill out of 100 bills which were there.
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So, a private Member’s item takes so
much time to come up on the Order
Paper.

What we want is only this. When
once this emergency is on, when the
parliamentary system of democracy
continues, the House must have an
opportunity to say whether the emer-
gency should continue or not. It is
not a question of our doing anything
against the defence of the country or
creating an anarchic condition in the
country; what we demand is only this
namely that the House should get an
opportunity once in six months to take
stock of the situation ang say whe-
ther the emergency should continue,
weigh the balance and see the situa-
tion on both sides, For, we must un-
derstand that the emergency not only
provides for certain measures here in
India but makes the whole world look
upon us as a country going on under
an emergency eternally, in spite of
the fact that there is no shooting war
going on. As one hon. Member has
said, whep the shooting war comes,
the President can declare an emer-
gency within no time.

Thoss whgo are in power want that
all sorts of powers to be kept in readi-
ness all round them, and they seem to
have an inhibition that without so
much overwhelming power, they can-
not even have a good sleep in the
night. That is the unfortunate situation
that they have reduced themselves to.
They must know that wars are not
fought by declaration of emergencies
or Acts and legislations. Wars are
fought and successively fought by the
efforts of the people and the people
must have the confidence in the Gov-
ernment which conducts the fight. We
have no reason to have that confidence
in the Government.

I myself have been a victim of this
emrgency proclamation ang the De-
fence of India Rules twice. In Novem-
ber, 1962, when ] was here attending
the session and discussing the Defence
of India Bill which was under discus-
sion, then suddenly I was picked up
from No. 17, Windsor Place—that is
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my address; at 530 am. there was a
tap on the door, and I said ‘Kaun hai’;
that was all the Hindi that [ knew.
Then came a police officer and he said
‘I am coming from Madras’ ‘asked
him' ‘Have you come with a war-
rant?’, He said Yes'. Then I offered
him a cup of tea; he did not take the
tea, but I took the tea and with him
1 went to the police station in the
van and I was jocked up in the police
station during the daytime when the
House was sitting. This wag the un-
fortunate situation that was there.
Then I was packed off to a jail 1500
miles away from here and locked up
in that jail for about ten months. Of
course, after ten months, the delive-
rance came.’

Again, the same thing happened in
December, 1964. At that time, what
additional emergency was there and
what attack was there on this coun-
1ry? Everything was peaceful. You
and 1 were here till the 24th Decem-
ber, 1964 and we haq attendeq the
session. I had returned home aftor
the session. Then I had been to Man-
dapam and Rameswaram where the
cyclone havoc was there and I was
seeing the people who had suffered
in the cyclone. On 30th December,
1964, 1 was picked up from Mandapam
under the DIR and taken straight to
the Cuddalore Central Jail where I
stayed for 16 months. Then, at last,
because of the benevolence of the
people or because the emergency was
not there or because of the efforts of
the people, the door of my jail was
opened and I came here and now I am
here. I do not know what is going
to happen to me again.

It is not my case that I am plead-
ing for. I am only pointing out
that that is the unfortunate position
of a Parliament Member who was
elected by ten lakhs of people of this
country. If that is the fate of a person
like me you can imagine what the
fate of an ordinary man in the street
will be. In the name of this emer-
gency and in the name of the defence
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of the country, and in the name of
the Constitution, Government are
establishing an autocratic and totali-
tarian type of Government here and
they do not want anybody to criticise
that; they are not even prepared to
allow a discussion in the House once
in six months whereby their cons-
cience may be pricked because of the
references that would be made by the
Members of the Opposition and as a
result they would have had to come
down with a statement on the with-

"drawal of the emergency. They are pot

prepared to yield even to our request
for having a discussion on it once in
six months. They say that once they
declare an emergency they alone can
revoke it and they will do so at their
sweetwill. That is what they say.

Therefore, T would submit that if at
all they believe in democracy and
they believe in this Constitution, let
them accept this Bill and thereby
show to the world that they are notl
autocrats. Otherwise, the worlg wiil
say that they are autocrats.

Shri Bhagwat Jha Azag (Bhagal-
pur): What is my hon. friend?

Shri Nambiar; Therefore, I would
request the Government to accept
this Bill.

Shri Kapur Singh: I rise with a
sense of satisfaction to support the
Bill which has been moved by my
hon. friend Shri Kamath, It is a Bill
which may be viewed from ‘hree
points of view. It may be viewed
from the point of view of the theore-
tical principles involveq then, it may
be viewed from the point of view of
the practical considerations of the
question that we are considering and
thirdly, it might also be viewed from
the point of view of its actual imple-
mentation or its actua] use or abuse.

Much has been said by my hon.
friends who have preceded me on the -
point as to whether the provisions of
the emergency have beep properly
used or not. T shall try to steer clear



7431 Constitution

[Shri Kapur Singh.]
of that point, not because I have no
material to add to that which has al-
ready been produced before the
House but because I consider tha: this
argument, namely the abuse of the
provisions of the emergency is an ar-
gument for the withdrawal of the
emergency and not strictly an argu-
ment in support of the Bill that my
hon. friend Shri Kamath has moved.

I shall therefore, confine myself to
an examination of this Bill from the
other twg points of view. The first
of them is that of the theoretical con-
sideration involved. What is the prin-
ciple involved in this Bill? Shri Ka-
math, the Mover of this Bill, has made
a reference to that principle and thut
principle is the supremacy of Parha-
ment over the executive. That iz the
principle which is involved in this
Bill. My hon. friend Shri S. M. Ba-
nerjee, who was here just now, made
a very apt remark to the effect that
supremacy or sovereignty (which I
think eventually is here the - same
thing) of Parliament is not merely
the power to suspend inconvenient
Opposition Members from the Houre;
that is not the essence of supremacy;
it is not merely an exercise of power,
which cannot be challenged oputside
this House, sometimes in a manner
which might not even be acceptable to
certain contemporary People’'s Courts

or ancient Star Chambers. I am very -

glag that my hon. friend the Chief
Whip of the Congress Party is present
here. Therefore, I do not want to rub
in this point, but I shal] conclude this
point by merely saying that the sup-
remacy of Parliament consists in ite
continuous and uninterrupted and un-
questioned control over the execu-
tive. This is the essence of this prin-
ciple of the supramacy of Parliament.
If the type of emergency powers which
are now continued in this country and
which are continuing without any
check or control by this Parliament,
is allowed to go on, that is a wvirtnal
denial of this principle of the supre-
macy of Parliament. Even if therc
were no other ground, on that ground
alone, the Bill of my hon friend
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Shri Kamath ought to be accepted.
Any prolonged and uncheckeq con-
tinuation of the exercise of such ex-
traordinary powers by the executive
is erosive of the principles of the
Constitution. The second point of view
from which this Bill may be consider-
ed is the practical consideration of
methods of government, practical con-
siderations of efficient ways of gov-
ernment, of governing the people pro-
perly and rightly. This principle re-
quires that the emergency situation,
even if it has once been deternuaed
and recognised as existing, must not
only be susceptible, of contro!. but
must also, in practice, be cbntinuously
and periodically examinegq amd re-
viewed by the supreme authorily in
the country, which obviously and
undoubtedly is this Parliament; and it
should not be left to the sweetwill
of those for whom the emergency
powers create a kind of vested inter-
est. On this ground also, it is obvious
to me that the amendments my hon.
friend, Shri Kamath, proposes are
such as must be accepted. Th:s pur-
pose, namely, the purpose of estab-
lishing the supremacy of Parliament
in the gountry and the purposz of put-
ting the executive’s functions under
continuous check and control of Par-
liament as also the practical consiera-
tions which must govern ways of a
government—that is, the practical con-
sideration by which all governments
must be judged—from all these points
of view the purpose wil] b2 better
served if the Bill of Shri Kamath is
accepted than if it were rejected.

[ wro TW WAL Afgm : were
a@ieT , = FHA AT WS Fagd @
fewr & ariw Fxar § gAY e
Tz 7 B g F FT R wElawr @@
wiafwwfar o W Fa ¥
ot FF FT AT W WA W WD
@ frar @M, A A AT W
& 1w 3w g w19 & v A
¢ AR IR Farg aTg @ EwA F Qe
s F@T § O @ oA ® fag
7% 87 ¥ ger WK AR 2w W =
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THT O I OFTTE AR AW
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1% w90y q@t fEar, fe ggw =
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=it wgT fag : gAR AW A AW F
TR AE AW FEAT  qAfAE WL

St @o Wo WAl : 3¢ g WA F
faem® Wt §, W IARr AT Al

Tro T AANFT Afga’ : a5t o177,
oryEr, w9 fag, w20

Shri N. C. Chatterjee (Burdwan):
I ought to inform the House that is
couple of months back there Was a
symposium held in Delhi under the
auspices of the Bar associatio. of
India and the then chief Jusure of
India jnaugurated that symposium and
a learned judge of the Supreme court
presided; every day practicaliy one
judge was presiding. I had the pri-
vilege to place my views befcie that
symposium on the question of Emer-
gency and fundamental rights of citi-
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ens. I ought to tel] you that after
having given the most anxious con-
tideration as to the steps to be taken
{o meet the strong criticism levelised
ngainst the Defence of India Act and
the DCI rules and the emergency re-
{'ulations under which India wa:z suf-
fering, I had the privilege to suggest
{his to the sympsoium that there
thould be an amendment of the Con-
stitution providing for a periodical
review of that is happening under
the Emergency. Mr. Setalvad, the
I*resident of the Bar associatinn and
the former attorney-general strongly
supported it and the entire sympo-
wium was attended by the most emi-
nent lawyers and eminent judges and
also some of the distinguished pro-
lessors and members of the faculty
of law of the different universities as
wrell as eminent citizens and they all
supported that. That was the gene-
ral view and I strongly wurgs the
louse to support the suggestion made
by Mr. Kamath which is quite in
conformity with the decision taken at
the symposium. Consciously our Con-
stitution made a departur from al!
the other constitutions in this world
for we have certain basic human
rights for all our citizens not mercly
by enacting, some provisions like the
American constitution but, as Justice
Patanjali Sastri said, we have gone a
step further. 1 had the privilege of
arguing that case in the Supreme
Court; he accepted our argument and
we have made a departure from other
Constitutions, According to our Con-
stitution we have also made the re-
raedial Tright a fundamental right.
Ay citizen of India from Cape Como-
rin to Kashmir; or I do not say Kash-
rair, any citizen from any part of
India can come up to the Supreme
Court and ask for a writ of mandvm<s
or any other appropriate writ or di-
rection or order for the vindicatior of
his fundamental rights. What is hap-
pening today? Since the proclamation
of emergency four years ago, no citi-
zen can go to the Supreme Court. I
tad the privi'ege of arguing before
guaranteeq in Part III of the Constitu-
iion. They say it is ultra vires. You

AUGUST 26, 1966

(Amdt,) Bills 7500
the Allahabad High Court that the
sections of the DOI rules were wultra
vires; two learned judges held that in
my favour; the Supreme Court re-
versed it and said under article 358 of
the Constitution, immediately there is
a proclamation of emergency article
19 is practically expunged from the
Constitution, a total suspension of
article 19. What does it mean? It
means all these basic freedom con-
ferred on the citizens—freedom of
speech, of the press, of expression. of
assembly, of movement, of locomotion,
to form associations, practica any
trade or profession—everything 1is
completely kept in abeyance. It is
practically making a parody of the
guarantee of fundamental rights. A
very distinguished judge of the Bom-
bay High Court has declareg that the
way the emergency powers hal been
used or abused shows that there is not
much difference between a totali-
tarian, police state and our State as it
is functioning today. Normally left
communists like Shri Gopalan and Shri
Nambiar were rounded up but also
other members from others parties.
distinguished editors of very important
papers like Mr, Atreya, a great Maha-
rashtrian editor; Mr George, Editor of
Searchlight and other editors too.
Distinguished leaders of the trade

union movement were also rounded
up. Members of other parties were
also rounded up. The Supreme Court,
the other day, declared that there has
been a definite abuse of power under
these emergency regulations. They
have given very strong judgnients,
and as you know, Shri Gajendragad-
kar had pointed out that one day we
shall have to revoke this emergency
and we cannot keep it for ever. That
day we shall have to face any number
of suits for damages, for wrongful and
illegal detention and so on. These are
all illegal detentions. You know the
Attorney-General wag asked by the
Chief Justice, “please deal with the
points raised by Mr. Setalvad and
Mr. Chatterjee,” in that DIR case.
The Attorney-General had to admit
and candidly confess that these Acts
are against the Constitution and are
ultra vires to the fundamental rights
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vannot ge to a court of law, and under
article 359, the remedial rights are all
yuspended. You cannot go to a court
of law. That is a very serious matier.

Therefore, as a man connected with
law, as a man connected with the ad-
‘ministration of justice in diverse ca-
pacities, I say this is a very serious
thing. This is practically putting into
jeopardy the basic human rights which
we cherish, and the most imporiant
rights have been completely put into
nold storage by this emergency.

What should be done? The only
thing that Shri Kamath is asking is,
there should be some system for re-
view. Nobody thought when the Con-
stitution was enacted that this kind of
thing will continue for four years; al-
‘hough the emergency has ceased, it
continues, and it will continue ior
years and years and because the Chi-
nese menace will never be settled,
therefore, it shou'd continue! That will
be making a complete hash of the Con-
stitution. I may submit that because it
has been abused and has been subject
to judieial serutiny and judicial seru-
tiny has condemned it in no uncertain
terms, we should devise some method
for putting jt under periodical re-
view., That is one practical method.
They should put it in the proper way.
We should have the power to put it
under close scrutiny and see whether
it is justifieq or whether it should be
scrapped without any further delay.

You know throughout the country
there is a demangd that this emergency
should be scrapped; it ought to have
been scrapoed before. and there is no
justification for keeping it any longer.

Shri Shinkre (Marmagoa): Sir, the
purpose and the aim of my hon. friend
Shri Kamath behind this Bill may be
very commendable, but the main ques-
tion that arises is whether it is neces-
sary or otherwise. Unfortunately, most
of the speeches from the Opposition
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Benches have dealt with completely
different aspects which are wholly
irrelevant to this Bill, and, as my hor.
friend Shri Kapur Singh pointed out
very rightly, all the discussion would
be relevant if we were discussing some
amendment or Bill for amending the
Constitution seeking to do away with
the emergency provisions. But what
we are seeking today to do through
this amending Bil] brought forward
by my hon. friend Shri Kamath is
only to exercise, according to him,
a periodic check on the emergency
provisions or emergency proclamation
which, according to article 352, tke
President can issue.

My humble submission is that there
is no such necessity under the present
Constitution for introducing any
amendment to article 352, because as
it is. the majority party or the Gov-
ernment periodically bring their en-
tire policy to the scrutiny of Parlia-
ment. By a convention, every year, at
the time of the budget session, we
discuss the Address of the President
to both Houses of Parliament. At that
time, ithe Parliament has every rignt
to criticise the Government and to
vote the Government down, no matter
on what basis. The Members of Par-
liament could take the proclamation
of emergency alone as the sole target
of attack on the Government and vote
the Government down. Besides that,
although it is subject to the ballot.
nothing precludes a Member of Par-
liament from bringing before Parlia-
ment a motion or a resolution to
declare that there is no more reason
for the continuance of the emergency
proclaimed by the President. If we
accept Mr. Kamath's amendment, the
only effect will be that more and
more wastage of Parliament's precious
time will take place. It will just give
one more chance to Government to
defeat any alternative motion which
the opposition might bring forward.

Shri Nambiar: That is true about all
other matters also.

Shri Shinkre: Besides firing a few
brickbats at the Government, you are
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going to achieve nothing. The parallel
cited py Mr. Kamath about article 356
has ng application here. Under article
358, there is no State Legislature and
therefore Parliament is given an opp-
ortunity to discuss it. The respective
State legislatures become defunct and
so Parliament must be given some
chance to have some scrutiny over
what President had proclaimed in one
particular State. But under article
352, Parliament continues to be in
existence. Every member has a right
to bring before the House any re-
solution or motion. So, in my opinion.
there is no necessity to amend article
352 as Mr. Kamath wants. His pur-
pose and aim may be first class. But
we can exercise scrutiny over the
Government’s action at least once
every year during the debate on the
President’s Address, if not more than
once. Although there is the difficuity
of the ballot, he may be favoured by
the ballot also and he may bring any
motion or resolution before the House.

Under these circumstances, it is un-
fortunate that most of the speeches
have been irrelevant. Otherwise, we
'would have liked to hear some npew
nrguments. There is no use in mak-
ing political speeches that the emer-
gency has been misused or abused.
The remedy is not a half-yearly
checking or scrutiny of the Pro-
clamation. Six members from the
opposition will say that the Govern-
ment have misuseq the powers and
nnother half 3 dozen members from
that side will say that the Govern-
ment has achieved this and that. It
will only amount to wastage of the
precious time of Parliament.

With these words, I oppose the
Bill.

=t oo fag . wwafa #geET,
T wwe ¥ A wran o fw fod gy
T T AT IET & | FAIE FT AR
Fa widwmd 4@ ¥ g A
F1 57wl ¢ f5 g9 o o
g aft 4 " afewTr &w
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9T gHAT AGI  FO | AEIT A &
TR 3§ 0F w51 wfeeien WraR F e
A AE ¥ |z damw W wTA-
e # wg 3 F famn, 3sEme
TEET 19 81 5T g fis gz 7, 7
€ q@ Tt 9w wfewew
far & 1 wfar wrr swelr e
far 2 | fad @27 & fay, &9 age
0 & fo, a1 grem FA & foa
¢ wafas gqifedi & Fead #i
SEHTEAF AT B AW AR EE
wETE  FEEHAATATIAR] & |

IR ZATY 3w § THAAT AT Al
HE WOEEAT &= gHT £, Rl
farrmTeT == gAT £, FTE wemi #
W1 &% gHT & AT, FeALH § % £,
orfet a= gt dfew @
g% | it frfee 7 ol a8 Fg1
fergrama & w7 ol g T fa &
YA GEATE FT 50 Bl FAT AT 25 BT
waT 3a ¥, 3w §) wfaw g ¢ fea
faw | oo o ga fog @ fr 2w
w1 agFHTT W | AT FIE HAT
Wt dfeq ST AT AEE A T AT
fr -

“Emergency may continue for
ten years, for twenty years, for
thirty years, for fifty years and
more."

= ¥ ¥aaa 98 91 & o= A aw
qO9T &1 W& FATL WY 9T T

T, G @i a® gW feRes

A FEAEd, IAE AT qA®EW
fegeama &1 fagt g€ w1 wgerdn |
a1 ag 20 & faq e &1 A g 7
T FRIT T ST FEAT ATEY | AT,
qg fedre gmar g g€ 1 T
€ fewie 1 a1 T &7 foar €0
wa ¥ FfTE R o=m F@ Y )
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feeft Fxafree & 7 %1 70 U0 =i
# e feary &7 Siforwr 4 &7 &
¥ FAT W Ol ¥ W s
m?l'iﬂ‘gl ﬂ'aaﬁ‘qmu;w
wrer e feeft Fqfaee 7 i @y A
3 R, Fw A &, FEw w7 T
AT 7 fegeAram ) =g
TF I3 AR AR

g WA fag ST sfegm
wrfg 1 & Iy 712 famran srEAT
& fos wgrarst feowenfanr & g & g oty
€ ST% gw o fedse & waraw
ey wrae &, fasifemw 4, fasiar
4| ITF FAL gwer  fowy fmr ?
IA% FIT FHAT WHT A o a7 | 9}
1 Ia4 gawT AW ¥ fau fedre
g1 Wt feswifez 9 997 &1 gaq
forar wrat &, T4 A S fergr smar
& wF HA73 faar smar g, ey
F FTCITH T 23 9 720 Fh0 8,
FETL T § ag v fomm smar
& WY d1z 37 4, F3FT A Faw Femr
srar & afiw ot zwd faan, g
TR, =aaw  frwwifes 9 I
waa 43t fqar smar 1 faegiv wom
&1 a7 ger far &, 99§ AT awa
fdar 9@ 1 =q & ger 9 fw s
aF WM A, TO qF Wod F fowd
THAT F AT KA FY, IJTH THS
F [T &1 97 F a2 fa for=r
S gF FT A3 AT TR A«
g, #% uF fegrfes Fwm 97 *%
& fear g, 97 & wara qw fEa s
wfgw 1 o o e & Ay T qEea
FT G9F FLo € 7 AT gREw
& |9 T qgead F1 qF 0 &, (HAT
w1 faid € 9% " ¥ qgaEw
TqF T E, I WG 45 FLOE
it H, oF 249 97 qET =TS
g....
1516(Ai) LSD—10.
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T A FE AL E |

wret & foe Fgar g i e fewinfese
A F A fagrw &, W17 fege
Far fagra § T AT BT F
T TG TET T oy oo oHSa T
FI F1E S8 AgF g | AW w19
BIE §, AL T AT qTH
™, WGHT CACAAT FT FIE TEA
Agl g WA ageT aia arag ¢ e
qIq g F1 BRI | FEL arwe
F BF T | dEe AEAET ATE
aFfeay dAF s o B WE
FIEaar F7 A FT MG B® T |
FETEIAT FT FT R g1 § ¢ Jeeaal
#T1 wawa ug ¢ f& oo afag & fem®
WS g § 1 IA & HEoE IV
ARERTE | qEEgar %1 Aowa fg=l
¥ Ay grr & fr e R der g o
femy WeEMAsTE | wWIWMT AT
et FAaRE g I A § 7w
sTawt 71§ w17 agt & sfwr wr fw
g fert dSguE? i AR W
guaT TR E T &t o dm
W7 ET § IH AETHIE T HIE AT
T g W agEfE F wR ww
Bl

¢ @@ qe wwe A X
TR T I,
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[ 7wt Fire]

Tifger ¥ @ § v A F,
WAFT JH FraT § 7

T AT ATAT HT ATY ST T AT THLAAT
FT F&T ATH T @A & 7AA
aff v fuqz & foo oY ga4t Te@
A& T

sTHAFgT IR fRza
AT a7 Far ame fs o= gl 3

#qi  foazaiar ?

st A @ (o)
FIHT AT AT ATFAT F7 F HqET FT47
g | gart wfawrT &1 & s
97 WEFYT W gL OF ATNCE
sfamT T 3

“Justice, social, economic and
political, Liberty of thought,
expression, belief, faith and
worship”.

1 faer gart Ty Iafeqq gan
g d=T 1@ FEgEET E 1 B
WTT T FAT 9T TF BT WEIIA
F gg arg fugr o ff afew o
arfey, faadl FWT =fge 1 e &
%1% 31 7 TE & 5 fvae 7 g o
qAEr AR AT ¥ W qUd
AT & 1 g e F faeme
AT wAG T W E 1 e §Y
qEAWMEIT T IO AT 1 v
aw ¥ FrE waradr feafa o T
& 34T T uATEr ME A §
ggi Wt GATHHT a9 g 4 9T g
w96 gaTe WA Iafead guv av

#§ FTHT AT T AEAT FT HZL
TEL FAT § 6 57 gawsar frq =
oY T T AW TF @ JA@r g ar
Iq taadr ¥ £ a@ T | s
g2 w uredw A @ AT g
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oil a4 qg UNTAAT UATAAT T 3
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ot @l 0w AT Y
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qF FTH F oATaAr faege warer
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wt wrow & fF faga F wam
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g€ W< gt T FigT 747 97 R THTAET
a gY 7 Ffe e I Ag F Aw @
&, AT FTErT 36T A%y ¥ = @ d,
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FA FRSO A G 9T AT §
ot 7z uweeEEr $97 7 afz T H
TaTHEr § &Y § Fg A g ofw
gUTAET FT ®7 &' ger o=rfgw
g A = oF ' A e anfew,
&Y & A1 IFW FT ®7 AT gEAT Y
TR |

ST FTHa AT 7 faF oF ama F+Hy
2 IFW w1 £ fF 2T & wid
Hox aegasr felfmrag 3w
21 FTET Y AT Mfgy fF qE
gifsdg @0 FE §—H IIFT
RN 989 O AEA F faw @m www
& AT Ia&F g T JaEr amd
& g1 faags @m0 § ST ywT FE A
1% fadas o=l & @iTw ¥ &7
AT 91T HYT SEET 9T FLEATAT
aifgg 1 dg gAfwd A w=dr § v
mifsd = &7 O I I & Iaw
T 7 gmer wag femr @0 W=
gaesdr g & @ 7z sfaem gifaer
g =rfge fF =9 o< fa=mT &€ fw
UHTHHT ®T WTAWATFAT T 97 W A
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gar A & W AW A gwr
®T  qrATAT AN & AV THTHAAT FT
X gerAT Tifgw

oY FTHT A 7 A faggs Iofraq
fear & IaF7 & 3ofay fadg s
g & 3z afqur § aams &9 a0
faggs =1 & 1 & awmar g fF
AT FESITAA §  TAAT Fod! Srea !
Hargq i smE A g S
FTFHIE AT 487 T FITT | 59 d<@
§ a1 gardt mieERTE a9t fs of,
g W< gary faw s3tfc § sawr
% s fagas w1 ey faer smoam
gy ¥ FgT TIEA g fF5 gwwmT
F1 a7 §q g fa=are w1 =few,
ALFILH! ®F FA1A1 AR AN FiEdt-
ZINA § GAET F7F F o9 7T /1S
adr sggear AT qifEw aifs gv W
REF F TI7 THTAST T w29 § fa=<
g arfs 971 9% {5 wraar 51 feadT 51
F& AEY FLAT IS & 1 TYAL FHE
oi% Fferg &1 I LHLAAT F FTIO0
& eqfra 78f AT TEs €

¥{r wrdar § e wig 39 fadgas 1
aifew ¥ & | FTH & § ArgAT FEO
g fr g o WER F O wfsaw &
qIAX # GCER 9H TLA F AHA AT
g Id a & v fawa & 7 army
gu @iff 77 gEy 3@F X § @
favig & &% | a9 95 §aq @ wEA
f& gad T FY fodedl o1, [T
®IE JTE SferT ¥ qfawaw agr Fw

8 dg F...

Shri Nambiar: Will the Govern-
ment give an assurance that within
the. next six months the emergency
will be withdrawn? Then, the Bill
will be withdrawn.
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it vga feg . ww wwate g fe
§ T F Agf § 1 w9 A oAq
qAT TAT I A1 IF TaT F IH ATg _
TEi¥E ¥ g wT A A@ R ww

g

A WAl & Arg ¥ =7 F157 A1 F
fagas Y wEAT T a1 SRGF FAT
§ few w7 & wdw s 7 fa
g F1E 081w F1E 0F IWEA
ay fF oalEEt difige # 5ra yng
9% 7g 919 weA & fawud wufrag
gidr 2@ mfd wed aq &% @ 29 =7
H¥l  CHCHET AT A T HIAEEAT
ga A

Shri S. Kandappan: Mr Chairman,
T welcome the useful Bill brought
forward by Shri Kamath. [ think the
Government would do well to accept
this Bill. The necessity for a review
of the emergency is not in dispite.
The contention is that the Govern-
ment could, at any time, of their own
accord, come before the House and
review the whole situation. What js
the difficulty if by an amendment of
the Constitution it is made incum-
bent on  the Government that it
should be reviewed every six months?

It was strange that an hon. Mem-
ber like Shri Shinkre was arguing on
2 very flimsy ground by saying that
it would only be one more weapon
i1 the hands of the Government to
defeat the opposition. I was wonder-
iyg whether he would perhaps carry
his logic further and say that there
is no need for the opposition to re-
mdin jn the House. It is tantamount
ty that. When the opposition goes
rot have adequate strength, every
nieasure sponsored by it is naturally
defeated. But that does not mean
that we should not have a healthy
conventjon, or a healthy provision in
tlle Constitution itself.
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[Shri S. Kandappan]

Article 352 is a5 very sertous arti-
cle and, as Shri Kamath las rightly
puinted out, it was thought even by
the Constitution framers as a neces-
sary evil. Dr. Ambedkar, in his
wisdom thought it would not be mis-
ueed, but unfortunately this Gov-
ernment, in spite of the professions
that they are strong adherents to and
upholders of democracy, that they
are all for healthy conventions of
democracy, we know, in gll the past
20 years has not hesitated, even for
a moment, to grab whenever they
got an opportunity, more ang more
powers in their hands. Their ‘power
mania is such and so great that the
Government js not willing to relin-
quish even an extra-ordinary mea-
sure of this kind.

1 woulg like to make one very Im-
portant point. Apart from the neces-
sity of this measure or otherwise,

by prolonging this measure for a
pretty long, unwarrantedly long,
period, they have rather belittled

the importance of this measure it-
self. As people connected with the
temple know, the deity is taken in
procession once in a year or twice; if
it is done daily, I think, it will lose
its charm. T

Shri Nambiar: Nobody cares them.

Shri S. Kandappan: Even the de-
votees may not care for the diety.
The same with this measure. This
measure has been there for three or
four years. As Shri Kamath pointed
out, it is there for 3% years. This
Parliament can rightly be called the
emergency Parliament. Unlike most
Members here, unfortunately a few
Members like me, who got into this
Parliament through by-elections, did
not have the honour of partaking in
the deliberations of this House as free
Members; we were al] sitting in
emergency sessions alone. We did
not have the opportunity even for or
a few months or a few days. So, the
Government should ponder over
these things. This is really a very
serious thing. Ang it is a very inno-
cuous measure.
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Shri Raghunath Singh was arguing
that we cannot just off-hand and
often amend the Constitution. It is
very strange that whenever it suits
them, they can tamper with the Con-
stitution any number of times to the
detriment of healthy conventions and
against the welfare of the people but
when such an innocuous and harm-
less measure as this brought before
the House, they have got the courage
to say that we cannot amend the
Constitution often. It is such a
flimsy argument.

Shri Hari Vishnu Kamath: Auda-
city.

Shri 8§ Kandappan: Audacity,
temerity or whatever you may call
it. These arguments have no wvali-
dity and I think the Government

shoulg come forward to accept this
Bill.

Mr. Chairman: The hon. Minister.

o 7y fawa . gewed wgew, 99
o fade gaer 2 % ) # g & am
foa &7 faar &

Shri K C, Sharma:
Just five minutes,

..(Sardhana):

Mr. Chairman: There is no time
left. The Bill has to be passed or -
whatever is to be done to it.

Shri Vidya Charan Shokla: Mr.
Chairman, Shri Kamath has posed a
very limited question before the House
and that relates to the amendment of
article 352. Most of the speeches, un-
fortunately, have gone beyond this
point which is raiseq by Shri Ka-
math's Bill. While putting forward
Government’s viewpoint, therefore, I
would not touch upon those matters
which do not relate to this Bill which
is under our consideration.

The main argument that has been
raised by the hon. Member, Shri
Kamath, is that while a Proclamation
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under article 356 of the Constitution
has to be debated before this House
every six months, a Proclamation of
Emergency under article 352 requires
no such discussion in this House. If
the hon. Members go through the
Constitution and see the background
of these two articles it will become
apparent to them why the framers of
the Constitution in their wisdom
thought it fit to differentiate between
these two articles.

A Proclamation under article 356
relates to matters which are of tran-
sitory nature. Whenever there is a
breakdown in the law and order
situation or in the constitutional ma-
chinery of a State, the Centre may
take over the administration of that
particular territory or State and this
Parliament will take over the func-
tions of the State Legislature. As soon
as the proper time comes and the con-
ditions are opportume, the elections
could be held in that State and the
powers would be given back to the
representatives of Vidhan Sabha of
that State and the regular democratic
set-up would then begin functioning.
But the Emergency or the contingency
which 1s visualised under Article 352
is not of a tranmsitory nature. These
dangaay of external aggression, war
or internal rebellion are of indefinite
duration; these dangers may be of
indefinite duration; it all depends on
things which are not necessarily under
our control. What China would do in
the next twenty years is not what we
can determine; what Pakistan may do
in the next ten years is not what we
can determine; we cannot contro] all
these things. What I am saying is that
such dangers may continue or may
not continue. So these are two differ-
ent problems which are tackled by
two different Articles under our Con-
stitution: one is for our owmn internal
matters which are strictly within our
eontrol, we can mend and take reme-
dial measures and do all sorts of
things, whereas the external danger,
war and things like that are not in
our control and within our jurisdic-
tion. That is why the Constitution
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framers deliberately put the provision
of discussion every six months when
proclamation under Article 356 was
contemplated and they deliberately
omitted it in the case of proclamation
under Article 352 when we are threa-
tened by external aggression, etc.

Mr. Kamath quoted from the pro-
ceedings of the Constituent Assembly.
I would also like to quote from the
same speech, but a few lines before
the place from where Mr. Kamath
had quoted. Mr. T. T. Krishnama-
chari, speaking in the Constituent
Assembly, said this:

“I would ask the House to con-
sider this Chapter as a sort of
safety valve which is intended to
save the Constitution. The pow-
ers of the Parliament are preserv-
ed....We are not suspending Par-
liament's powers over the Consti-
tutlon and Parliament has always
the right to call the Executive to
order; and if they find that the
Executive has exceeded their
powers in regard to the operation
of any of the provisions enacted
under the emergency laws, they
can always pull them up; they
can dismiss the Ministry and re-
place them....”

Mr. Kamath had quoted from here:

“...emergency provisions have
got to be tolerated as a necessary
evil and without those provi-
sions it is wel] nigh possible that
...all our efforts to frame a Con-
stitution may ultimately be jeo-
pardized and the Constitution
might be in danger unless ade-
quate powers are given to the
Executive to safeguarqd the Con-
stitution.”

This is the main point on which, I
think, Mr. Kamath has based his Bill.

Another thing that I would like to
point out to this House is that the
existence of Emergency is not condi-
tioneq by the fact whether the Emer-
gency powers are ar not by
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[Shri Vidya Charan Shukla]

the Executive, but it is determined by
the essential consideration of national
security and it would be incorrect to
limit the operation of the proclama-
tion to any specified period or to make
such operation conditional upon the
manner in which the Emergency pow-
ers are exercised by the Executive
for the time being in power.

This question of Emergency pow-
ers, the continuation or otherwise of
the Emergency, has been brought be-
fore the Parliament more often than
once in six months. Mr. Kamath
wants that this may be discussed in
this House once in six months.

Shri Hari Vishnu Kamath: Must be
mandatory.

Shri Vidya Charan Shakla: I would
say that this Government, this Par-
liament, has brought up this matter
for discussion in a direct or indirect
manner more than once in six months
and if you count the number of dis-
cussions we have had during the last
four years, you will see the truth of
my statement.

There have been certain points
which have been raised by the other
members.

I would say a few words about them.
The main point made by some Mem-
bers was that if the House wants to
discuss the emergency and the Gov=
ernment choose not to bring any
motion, what will happen? In the case
of private Members' Bills or Resolu-
tions, sometimes they come through
in the ballot, sometimes they do not.
But being a very expert parliamenta-
rian, Shri Kamath knows that is not
the on'y way of bringing this matter
before the House; there are many
other procedural devices by which this
matter can be brought before the
House for discussion without any obs-
truction from the ballot. Nothing pre-
wents this Parliament from discussing
anything which is of urgent public
importance.
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I need not refer to a very light-
hearted speech made by Shri S. M.
Banerjee. The points raised by him
do not, in my opinion, deserve any
reply.

The question was raised whether a

grave emergency exists gr not. This
the Members themselves can deter-
mine.
Shri Nambiar: On a point of order.
I have had 10 years experience in this
Parliament. I have never heard any
Minister say so far that the points
raised by another Member do not
deserve reply. He may not reply, but
to say that it does not deserve a reply
is not at all proper. , It is a contempt
not only of the Member concerned
but also of the other Members who
were hearing his speech. If this point
is not upheld we can say that the
Minister's reply does not deserve to be
heard by us.

Mr. Chairman: Whatever an hon.
Member may say, it is open to the hon.
Minister to support it or oppose it or
refute it. But I would certainly not
agree that this expression that the
points raised by a Member do not de-
serve a reply is proper. The hon.
Minister may not agree with him or
he may say that the Member concern-
ed is right or wrong. He can refute it
that way.

Shri Kapur Singh: Perhaps what
the hon. Deputy Minister intended to
convey was that the hon. Member,
Shri Banerjee's arguments do not call
fur a reply.

Shri Vidya Charan Shukla: That
was why [ prefaced it by saying that
very light-hearted remarks do not de-
serve any reply. I do not know how
it was wrong . .

Shri Harl Vishnn Kamath: You
may say that it does not call for a
reply.

Shri Vidya Charan Shukla: Same
thing.

Shri Tyagi: The remarks were not
relevant and therefore he did not
reply.
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Shri Hari Vishna Eamath: He can
say that therefore it does not call for
a reply.

Shri Vidya Charan Shukla: Some
Members, particularly Shri Kamath,
laboured the point: how can we go
and fight general elections under these
provisions of emergency? Many hon.
Members of the Opposition have been
returned to this House when the emer-
gency has been existing whereas they
lost the elections when there was no
emergency. 1 will name those Mem-
bers, Dr. Lohia lost the election dur-
ing normal times whereas he got elect-
ed during the emergency. Same is the
case with Shri Masani and several
other Opposition Members; they lost
the election when there was no emer-
gency, but came in during the election
after the emergency was proclaimed.

Shri Tyagi:

Shri Hari Vishnu Kamath: Cong-
ress Members also.

Is that so?

Shri Umanath: Still we are opposing
it.

Shri Tyagi: In that case, we shall
oppose the emergency!

Shri Vidya Charan Shukla: What 1
am trying to say is that the Govern-
ment have been very keen to see that
this emergency does not interfere with
the normal working of the political ap-
paratus in this country, and no opposi-
tion political party is affected by these
emergency provisions. I would say
that Shri Kamath, after considering
this, should withdraw this Bill.

Shri Hari Vishnu KEamath: After
listening to this rather unconvincing
reply by the Deputy Minister, I wish
he had come better prepared, better
briefed and better tuitioned by the
senior Minister, tutored ,,....

Shri Vidya Charan Shokla: 1 am
not tutored by anybody.
Shri Hari Vishnu Kamath: You

should have come, I say.
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Shri Vidya Charan Shukla: No, I
should not have.

Shri Hari Vishnu Kamath: But the
points that he has made, the argu-
ments that he has advanced in reply
to the various issues that were raised
here, the various matters that were
broached here, are so superficial, so
lacking in depth that I am inclined to
say that they do not call for a reply
on my part, they do not deserve to be
taken serious notice of. But the
matter is far too grave, the issue i&
far too grave for me to discuss this
matter in the same manner in which
the Deputy Minister has done. 1 do
not wish to stoop to the same level
that he has stooped to, and I am
sorry to say that he has not approach-
ed this issue with that earnestness and
seriousness which it demanded.

He has adduced arguments which I
will dispose of . . .

Shri Dinen Bhattacharya: (Seram-
pore): Ask for the presence of his
senior Minister, Shri Nanda.

Shri Hari Vishnu Eamath: He is
busy perhaps discussing sadachar and
other matters.

I will dispose of the arguments that
he has advanced in as summary a
fashion as he has sought to dispose of
the arguments that were adduced from
this side of the House.

He was good enough te say—I could
not follow the cogency of that argu-
ment—that Members of the Opposition
had been elected when there was
emergency, and when there was no
emergency they were defeated. I think
that applies with greater force to those
vacant benches, the present vacant
benches, except for Shri Jaganatha
Rao, all the seats of Ministers are
vacant on that side. Many Ministers
were defeated when there was ne
emergency in 1962, not, of course,
Keshav Deviji. In other States also
Ministers were defeated. In 1832 I
remember Shri Morarji Desal was
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defeated in Bombay in the general
election. This is no argument. I will
not answer the argument with a
counter-argument, that does not carry
us anywhere, it is neither here nor
there. By point is, a fair and free
election irrespective of victory or

defeat is necessarym E’r‘" TEER a,
FHY 1§ T &, F B Sfrdar &
“YEZE TAFAT ATHIATHY  Faroray”

Shri Tyagi: What he meant to say
was that the emergency was not made
use of by the Government in the
matter of elections. Is there any proof
about that?

Shri Hari Vishnn Eamath; I do not
want to adduce any proofs here, but
is it at all possible to conduct a fair
and free election when there is an
emergency on? Please place your hand
on your heart and say whether you
can or you cannot; it may be you wili
not misuse, but is there any guarantee,
constitutional guarantee, legal
guarantee, that those  powers
conferred under the emergency, that
have been wvested in the executive
under the emergency, will not be mis-
used?  Otherwise, why  should
Dr. Ambedkar say that which I read
out in the course of my speech, that
those powers might be misused, he
said that, might be abused for political
purposes. Dr. Ambedkar himself said
that, not I, I am just quoting what he
said. It is quite likely, we are facing
that risk, there is no guarantee against
the possibility that it may be misused
for political purposes. So, the argu-
ment that the Deputy Minister has
advanced has no force behind it.

The other argument that he
advanced was about transitoriness,
that article 356 is merely transitory
and it is something different from
article 352, the cat was out of the bag,
a very big cat was out of the bag
when the Minister admitted........

Shri Vasudavan Nair (Ambala-
puzha): Black cat,

Shri Harj Vishnu Kamath:......in
s0 many words that this may be
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indefinite. That is the word I heard.
He said “indefinite”, he may consult
the record if he wants, that it might
continue indefinitely. I shudder to
think if this continueg indefinitely for
10, 20 years, as Pandit Nehru said once
in this House that the conflict with
China might continue for 50 years, is
it the Minister’s case, and therefore
the Government's case, that for 50
years there need not be any official
resolution by the Government before
Parliament for continuing  the
emergency? If that is the way they
are going to work democracy, I would
not like to call it democracy; :zall it
what you will but it is not democracy.
1 am grateful, Mr. Chairman, ‘o all
hon. Members who took part in this
debate and for their valient, strong and
full support of the principle as well
as the provisions of my Bill. ®ven
Congress Members of the ruling party,
I believe, Shri Ram Sahay Pandey and
Shri Shree Narayan Das— I would
describe them as—were reluctant
opponents of the Bill; they give
support to the principle; even Shri
Raghunath Singh extended :inoral
support to the Bill. It was left to my
hon. friend from Goa, Shri Shinkre,
an advocate of Goa, to perform this;
to advance a strong plea, against the
Bill. It was the funniest argument I
have heard; it is even funner than the
Deputy Minister's argument, He said,
what is the use of all this: We will be
defeated again; it is wasting Parlia-
ment’s time. If this is carried to its
logical conclusion, if we want to save
the time, energy, money and resources,
the best course would be by some sort
of magic—I do not know whether
the Constitution allows it—or by some
miraculous means to abolish Parlia-
ment ...... (Interruptions).

Shri Shinkre: Since he referred to
me personally, I wish to offer a clari-
fication

Mr. Chairman: Afterwards, not
now. Shri Kamath may conclude
now.

Shri Hari Vishnu Kamath: If that
is the way, the Treasury Benches and
unfortunately some—not some, but
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one—of my colleagues look at this
matter—if you bring a motion it will
be defeated; Shri Jaganatha Rao
seems quite happy; he will defeat us
once more—if that is the argument, we
need not then work in this Parliament
—if it be argued that whatever we
may say, whatever we may bring
forward will not be passed by them;
they will be defeated; the bull-dozer
will work.

Shri Tyagi: The Government does
not intend to continue it against the
wishes of Parliament.

Shri Hari Vishnu Eamath: I know,
Sir, the time is up. Shri Nambiar
made a proposal with regard to the
withdrawal of the Bill. ] can consider
the matter of withdrawal only on one
condition . T do not wish to take the
time of the House; there is very little
time; my colleague, Shri Trivedi is
anxiously waiting to move his Bill. I
cannot meet now the other arguments
or analyse them or appreciate them,
arguments advanced from both sides
of the House. The proposal for with-
drawal could be considered only on
ene condition that the senior min-
ister, not the senior Minister, the
seniormost Minister, or the Leader of
the House—I am glad he has just come
he is looking a bit unwell but I hope
his heart and mind are quite fit......

The Minister of Parliamentary
Affairqy and Communications (Shri
Satya Narayan Sinha): My heart is
with you.

Shri Harl Vishnu Eamath: The
seniormost Minister or the Leader of
the House should rise in his seat and
assure the House, a solemn assurance
should be given, that every six month
an official resolution will be brought
before the House. An official resolu-
tion should be moved in the E{ou§e
with regard to the emergency, In
terms of the provisions of my Bill. It
should be discussed by means of a
resolution brought forward by the
Government in this House. Then only,
if that assurance is given by the
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seniormost Minister or by the Leader
of the House, I would consider the
proposal for withdrawing the Bill; not
otherwise.

With these words, I move that the
Bill be taken into consideration,

Mr. Chairman: Has the Minister got
anything to say?

Shri Vidya Charan Shukla: He has
not asked for any assurance from.
me | have nothing more to say.

Shri Satya Narayan Sinha: I have
not been able to follow the discussion.
But one thing I can assure you.

Some
please.

Hom. Members: Louder

Shri Satya Narayan Sinha: 1 am
always loud, but today, I am a little
indisposed. I can tell the House and
assure the Members of the Opposition
that we are not going to misuse this
in any way (Interruption) and it will
not have any effect on the elections.
This assurance, I can give.

Shri Hari Vishnu Eamath: That is
not the assurance that we want. Every
six months, you must come to the
House with an official resolution for a
review,

Mr. Chairman: Order, order. Does
Shri Vishwa Nath Pandey want to
press his amendment?

Shri Vishwa Nath Pandey: No, Sir.
I would like to withdraw it.

Mr. Chairman: Has he got the leave
of the House to withdraw his amend-
ment?

Several hon. Members: Yes,

The amendment was, by leave,
withdrawn,

Mr, Chairman: I shall put the ques-
tion to the vote of the House. This
being a Constitution (Amendment)
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[Mr. Chairman.]

Bill, voting has to be by division. Let
the lobbies be cleared.—The lobbies
have been cleared. The question is:

Division No. 23]

‘Bagri, Shri
B anerjee, Shri S.M.
Ahattacharya, Shri Dinen
Deo, Shri P.K.
tiupta, Shri Indrajit
‘Gupta, Shri Kaghi Ram
Kamath, Shri Hari Vishou
¥ andappan, Shri S.

Alva, Shti A.S.
Babungth Singh, Shri
Hasappa, Shri

Chuni Lal, Shri
Dwaljit Singh, Shri
Das, Dr. M. M.
Lvas, Shri Sudhansu
Cleshmukh, Shri B.D.
Irey, Shri 5. K.
Jedhe, Shri

Jena, Shri

Jha, Shri Yogendra

I rotishi, Shri J.P.
Fajrolkar, Shri
Khadilkar, Shri
¥Findar Lal, Shri
F.isan Veer, Shri
Fureel, Shri B. N.
Laxmi Bai, Shrimati
Alahadeo Pragad, Shri
hlalaichami, Shri
Mhlalaviya, Shni K. D.
Mlandal, Dr. P.
Mehrotra, Shri Braj Bihari

Mr. Chairman: The result of the
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“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

The Lok Sabha divided:

AYES

Kapur Singh, Shri
Kunhan, Shri P.

Lohis, Dr. Ram Manchar
Mair, Shri Vagudevan
MNambiar, Shri
Pottekkatt, Shri

Reddy, Shri Yallamanda
Roy, Dr. Saradish

NOES

Mirza, Shri Bakar Ali
Misbra, Shri Bibhuti
More, Shri K. L.

Pandey, Sbri Vishws Nath
Patil, Shri J. 5.

Patil, Shri §. K.

Pattabhi Reman, Shri C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri

Rai, Shrimati Sshodra Bai
Rajdeo Singh, Shri

Raju, Shri D. B.

Ram, SbriT.

Rananjai Singh, 5i

Rao, Shri Jaganatha

Rao, Shri Muthyal

Rao, Shri Ramapathi
Rao, Shri Thirumala
Reddy, Shri H. C. Linga
Reddy, Shri Surender
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Saha, Dr. 5. K.

Samanta, Shri 5. C,

division is. Ayes 22; Noes 72,

The motion is not carried by 3 majo-
rity of the total membership of the
House and by a majority of not
of the members

than two-thirds
present and voting.

CONSTITUTION

less

17.01 hrs.

[16-59 hrs.

Sen, Dr. Ranen

Shastri, Shri Prakash Vir
Swamy, Shri Sivamurthi
Trivedi, Shri U.M.
Umanath, Shri

Yusbpal Singh, Shri

Satyabhema Devi, Shrimsti
Sen, Shri P, G.
Sharma, Shri A. P.
Shinkre, Shri
Shree MNarayan Das, Shri
uk +  }i:VidyaCharan

Siddananjappa, Shri
Siddhanti, Shri Jagdev Singh

ddish, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.
Singha, Shri G. K.
Sinha, Shrimati Ramdulari
5 « .vere Shri
Tiwary, Shei D N,
Tiwary, Shri R. 5.
‘Tyagi, Shri
Uikey, Shri
Ulaks, Shri Ramachendra
Upadhyaya, Shri Shiva Dutt
Veerabasapps, Shri
Virbhadra Singh, Shri
Wadiwa, Shri
Yadeb, Shri N. P.

(AMENDMENT)
BILL

(Amendment of the Eighth Schedule)
by Shri U, M. Trivedi

Shri U. M. Trivedi (Mandsaur): I
beg to move:



